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dmittedly the etitioner ws - 	 r 
suspended on 22.8.1985 	 a 	fj 02. 

chrge of committing breach of trust of 

	

a huge amount. it appears that a Criminal 	JI 

Complaint was also filed aginst him for 

the said offencei He was taken to the 

custody on 20.9.1985 ande4n the 

judicial custody till22.4.1986. In the OAT 
3J3: 

counter it is stated that the petitioner 

	

did not inform and he did not stay at the 	
- 

	

headquarters fixed for4n at the tirre of 	- Aj 

suspension and that heLabsCor1de 	Ve find
1~1 	 Ifo- 

n-o force in this contention. 	he, 	 I 

having been taken to custody by police 	 I 
and then reirnded to judicial custody 	

~ rr~ 
does not amount to abscondence. He was 

staying at Koraput and later on 17.6.1992, 

according to the llegation in the )etition, c\ 	 ' 

	

he was evicted by the Collector, KOrâput 
- 	 - 

	

from the quarters which he- was occupyihg. 	6 

Since thentheaPP1iCaI?t ws occupying 

	

a pr iva t e resident ia 1 building. He c la ims 	- 

75 per cent subsiste1Ce allowance under 

the rules with effect from 22.11.1985 which -: 

would be the nd 'of three months' period 

	

fter the date of suspension. The rule is 	\ 
•\ 

lear that if the enquiry is not prolonged \ 

n account of the conduCt of the petitioner 

hen he would be entitled to 75 per cent 	-- 

ubsistenCe allowance of his pay. The 

earned additional standing Counsel 	 \ Ic - 

*el~__rr~l 



bii 

( 

7 	 () 
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consideration 1.4.1990 as the cut-off 

date for calculating 75 per cent 	 -& 

subsistence al1owace. hen the rules 6,4- "-V-1 	A" 

.. 17 4 .4.  95 Shri Akhdya 1'ishra has filed memo 

dated 24.4.1995 stating that subsistenc 

allowance of 75 per cent of pay has 

been calculated from l.4.1990. e find 

nke it obligatory to pay such an 

cl1owance on the expiry of three month 

from the date of suspension then unles 

the respondents are in a  position to 

satisfy the Tribunal that the enquiry 

\aS prolonged on account of the 

conduct of the petitioner, he is erTtit 

to subsistence allowance at that rate 

and accordingly we direct that the 

petitioner shall be paid subsistence 

allowance at 75 per cent of his salary 

from 22.11,1985. 

'he next question for Consideratin 

is wehter the petitioner is entitled to 

i-louse Rent 4A11awance. The lea med dd i-

tional Standing Counsel admits that 

when he is occupying the Governrrent 

quarters he is not bound to vacate it 

oven during the per.od of suspension, 

ut undisputedly, in the instant case, 

t 	jet icioner was evicted from the 

U over nire nt quarters by the Cc 1 lec t or, 

13raput, and therefre, he is now 

occupying a  rented house. That being 

O, from 17.6.1992, he is entitled to 

IT 	eflt Allowcince at the rate 

permissible under the rules. ccordingly 

e direct that a calculation shall be 

n-de and cdl the arrears due to the 
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7 24.4.9 	towards subsistence allonce nd 

House Rent llowdnce shall be oaid 

within 60 days from the date of 

receipt of acopyof this order, 

I-'and over a copy of the order to the 

petitioner's counsel forthwith to 

make it available to the concerned 

authoritic fr oavnnt. 

Original application is,isosed 

of interms of this order, 


